
Government of lndia

MinistrY of CorPorate Affairs'

O/o. the Official Liquidator'

"CorPorate Bhavan" ll Floor'

No.29, Rajaji Salai'

Chennai - 500 001'

Ph: 044-2s27 tt49lit

IN THE HIGH COURT OF JUDICATURE AT MADRAS

ORTGINAL JURISDICTION

ln the matter of the Companies Act' 1956

and

ln the matter of M/s'SAAG RR lnfra Limited

(tn Provisional liquidation)

Company Application No' 655 of 2Ot7

ln

ComPanY Petition No' 295/2013

Sale Notice

pursuant to the orders of the Hon'ble High Court, Madras dated 22'09'2017

seared tenders are invited from the interested parties by the undersigned for the

purchase of movabre assets i.e. construction materiars and equipments in the

schedure given hereunder beronging to M/s. SAAG RR rnfra Limited (in provisional

liquidation) on ,,aS 
iS where is and whatever there is basis,,.

SCHEDULE

E.M.D @ t0%
Location of the

propertY
Description of
PropertY

Rs.45,000/-Rs.4,50,000/-No.21, Easwaran koil

Street, KalPakkam
Movable

assets i.e.

construction

materials and

equipments.

Rs.45,000/-Rs.4,50,000/-

2.

3.

Date of inspection of movable assets

Last date for submission of tenders

23.L0.20L7

08.Lt.20L7

Reserve Price
Sl.No.

t.

Total



4. Cost ofTender Form

(Nonrefundable/Non - adjustable)

: Rs. 500/-Per form

Sealed tenders will be opened in the office of the official Liquidator'

High Court, Madras on 10.11.2017 at 03:30 P.M. when the tenderers may remain

present and participate in the inter-se bidding' However the report on the said

orders/tenders will be placed before the Hon'ble High court' Madras for

confirmation of sale'

TheTenderForm,Terms&Conditionscanbeobtainedfromtheofficeofthe

undersigned during the working days between

23.t0.2oL7 la o8.LL.2oL7 and at the site only on 23:Lo.2oL7 from 11:00A.M to

o4:00 P.M.

sealed tenders accompanied by Earnest Money Deposit should directly be

600 104. Further details of the properties, kindly log on to www.olchennai'in or call

on the undersigned office on any other working day'

The List of Movable Assets

Units/

Motor Casing

Wooden Table

Construction EquiPments

Steel piPe fabrication for

platforms

Steel piPes for connecting

the platforms

Steel Platforms

Cables

Steel Angles

Metal Rolting/ Bending

Machine
f fo*ine Machine (Oil Engine)

St".t Goods Carrier (TrollY)



stopl Platforms 1 Lot
6

Steel Rails

Container No-l

13 Nos

with 15 ft
Length

7

8

Container (Standard 20)

Oven
\A/eldins Machine

1
a

b t
2c

\A/eld i ns Tra nsformers td

Vertical PumPs

Pump

Steel Cutter
Vaccum Motor
Motors 2 HP

Rrllrs/ Nuts/ Couplings

4
e

tf
2ob
4

h
4

i
1 Lot

1 Tonk Metal ScraPs
1 Lot

I Dismantled Wires

9 Container No-2

Bogus Light 1 Lot
a

2b Sand Filter (roller without
motor)

1 Lotc Steel ScraP

container (standard 40 )d

Open Area

Mechanical Bar b".di.g "'d
cutting Machi ne- SParta n

Steel bar Cutting machine

(stroke)

10
1

a

b t

C Wood Cutter Machine -
nonrrlar Services

1.

1d Wood Cutter Machine

DATED AT CHENNAI THIS THE I# DAY OF OCTOBER 2OL7 '

(P.ATCHUTA RAMAIAH)

OFFICIAL LIQUIDATOR

HIGH COURT, MADRAS



TERMS AND GONDITIONS

Kalpakkam.

l.PursuanttotheordersoftheHon,bleHighCourt,Madrasdated22.og.20l7in
c.A.No.655 0f 201/ in c.p.N o.2g5t2013 seared tenders are invited from the interested parties by

the undersigned for the purchase of movabre assets situated at.Nq'21' Easwaran koil street'

Katpakkam betongin; to-Saag RR lnfra Ltd(in Prouirionffiid'tircn) as per the schedule given

here under.

2. The Movabre assets beronging to M/s. saag RR rnfra Linrited (rn provisional liquidation)

situated at No.21. Easwaran koil street] Kalpakkam.as per schedule attached offered for sale on

" As is where is and whatever there is basis"'

3.TheMovableassetsshallbekeptopenforspotins;pectionon23.10.2017atthe

abovementioned address between 11.00 A.M. and 4.00 p.M and the details of the said movable

assets can be Perused at the site'

4.lntendingbuyersshouldsubmittheirtendersto.THEoFFlcEoFoFFlclAL
LIQUIDATOR, H|GH GOURT, MADRAS" up to 5.00 p.M, on or brefore 08.11'2017' The tenders

shourd be submitted in a seared cover in respect of the properties; as per schedure' The sealed

cover should be superscribed as follows:-

,,TenderfOrthepurchaseofMovableassetsatl'lo'21'EaswarankOilstreet'
KalpakkambelongingtoM/sSaagRRlnfraLimited(inprovisionalliquidation)',.

S.Tenderersareadvisedtoensurethatinsealingtheenvelopecontainingthetender'

adequate care shourd be shown so that the contents of the enverope are not revealed until the said

envelope is opened in accordance with the terms & conditions'

6.Thesealedenvelopecontainingthetenderdulycompletedshouldbeaddressedto.

The Official Liquidator,
Office of the Official Liquidator'
High 

-Cortt 
of Madras,Chennai - 600 001'

T.Thetqrmsandconditionsofthetenderwillbeissuedalongwithtenderform,onmaking
appropriaterequisitionandonpaymentofRs.500/.(RupeesFiveHundredonly)towardscostof
the Tender Form.

S.TheTenderFormcannotbeusedbyanypersonotherthanthepersontowhomithas

been issued by the officiar Liquidator. Hence intending tenderers are advised in their own interest

to appry for the issue of render Form and rerms and conditions of tender in their own name'

g.Tenderersshallgivetheirtendersonlyintheformattachedherein'

10. The movable assets are sold ..on AS is where is and whatever there is basis,,.

11. The Reserve price and EMD fixed by the Hon',ble High court Madras forthe movable

assets belonging to the Company (in liquidation ) is:



Location of the
nrooertv

Reserve Price E.M.D

@ to%
Rs.45,000/-

sl.
No.

DescriPtion of
PropertY

Rs.4,50,000/-
1. movable assets 21, Easwaran koil street,

Kalpakkam

Anyoffer/tenderreceivedwithoutEarnestMoneyDepositrequiresnoconsiderationandwill

be rejected.

12.TheEarnestMoneyDeposit@lOYoontheupsetpriceshouldberemittedbywayof

Demand Drafupay order drawn on any Nationarised Bank, in favour of "The official Liquidator'

High court, Madras,, and payable at Chennai' No Bankers cheques and individual cheques shall

be accePtable.

13. Tenderers or their authorised representative are permitted to remain present at the time

ofopeningthetendersandmayparticipateintheinter-sebidding'

14. seared tenders wi, be opened in the office of the officiar Liquidator Madras on

10.11.2012 at 03:30 pM. rt is open to the offerors to improve their offer in the open court when the

inter_se-bidding wiil be conducted. Earnest Money Deposit of the successfur bidders shall be

retained and the Earnest Money Deposit of other bidders shail be returned on the specific orders of

the Hon,bre High court, Madras. rn case the highest bid is not accepted by the Hon'ble High court'

the Earnest Money Deposit wiil be returned to ail the bidders. However, the reports on the said

orders/tenders wiil be praced before the Hon'bre High court, Madras for confirmation of sale.

l5.Alltheprospectivebuyersdesirousofsubmittingtenderforpurchaseofthescheduled

assets are to satisfy themserves about the condition of the assets mentioned in the schedule and

the same is brought to auction is "as is where is and whatever there is basis"' The principle of

caveat Emptor will apply to this sale'

16. lt should be open to the Hon',ble High court to reject any of the offers without assigning

anyreasonsintheinterestofthecompanyanditscreditors.

17. lfthe sale in favour of the highest bidder/offerer is confirmed by the Hon'ble High Court'

Madras, the highest bidder/offerer shall deposit the balance sale consideration within the stipulated

timeasdeterminedbytheHon'bleHighCourt'Madras'

1g. The Earnest Money Deposit of the r'tand llndbidders shall be retained andthe Earnest

Money Deposit of other bidders shall be returned immediately'

1g. The non-payment of the balance sale consideration after the confirmation of sale within

the period stipulated above shall result in forfeiture of Earnest Money Deposit and highest bidder

shall also be liable in respect of expenses incurred for conducting the sale and other expenses etc'

20.SubjecttoOrdersofconfirmationofsalebytheHon'bleHighcourt'Madras'the
offeror/bidder shail make arrangement to take delivery of the goods sold to him/her immediately

after realization of full sale consideration'



21. That on payment of entire sare consideration, after confirmation of sare by Hon'bre High

court, Madras, the properties mentioned in the schedure sha* be protected by the purchaser at his

own risk and cost'

22.TheofferonceacceptedbytheHon,bleHighCourt,Madrastheofferorwillnotbe

allowed to withdraw the same'

OFFICIAL LIQUIDATOR

HIGH COURT, MADRAS


